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OBITUARY REFERENCES

PASSING AWAY OF SHRI ALGURAI SHASTRI
AND SHRr SUDHIR GHOSH

MR. CHAIRMAN: Since the House
adjourned last, two of our old col-
leagues, Shri Algurai Shastri and
Shri Sudhir Ghosh, have passed away.

Shri Algurai Shastri was a Member
of this House during 1956—58. He
was a whole-time political worker and
an active participant in the national
movement. He had a long and useful
record of work in the Legislature,
starting from 1937 in the U.P. Legis-
lative Assembly. Modest and sincere,
he had many endearing qualities. In
his death, the country has lost a
devoted worker in the cause of our
political emancipation.

Shri Sudhir Ghosh came to the
Rajya Sabha in 1960. He had the
great good fortune of being associated
with Gandhiji in his early -career,
Later, he functioned in different
administrative capacities before com-
ing to the Rajya Sabha. He was a
forceful speaker and had alwayg a
new point of view to present. It is a
great pity that a person of his ability
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should have passed away at the com-
paratively young age of 51.

I would request the Members to
rise in their seats and observe two
minutes’ silence as a mark of respect
to the memory of the deceased.

(Hon., Members then stood in silence
for two minutes)

MR, CHAIRMAN: I shall ask the
Secretary to convey to the members
of the bereaved families the sense of
grief ang profound sympathy of this
House.

RESIGNATION OF MEMBERS

MR. CHAIRMAN: 1 have to inform
the House that the following Members
resigned their seats in the Rajya Sabha
with effect from the dates mentioned
against their names: —

1. Shri A. Thanglura
2nd February, 1967.

2. Shri U. S. Patil (Maharashtra) —
2nd March, 1967,

3. Shri T. M. Das Gupta (Tri-
pura)—2nd March, 1967.

4 Shri M. N, Govindan Nair
{Kerala)—3rd March, 1967.

5. Shri G. M. Mir (Jammu and
Kashmir)—13th March, 1967,

6. Shri V. C. Kesava Rao (Andhra
Pradesh)—14th March, 1967.

(Assam) —

REFERENCE TO PRESIDENT’S PRO-
CLAMATION REGARDING
RAJASTHAN

MR. CHAIRMAN: Proclamation
under article 356 of the Constitution.

SHRI BHUPESH GUPTA (Wesi
Bengal): Mr, Chairman, I rise to make
a submission in regard to this item.
From the list of business, Sir, we
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understand that the Proclamation re-
voking the Proclamation issueq on the
24th March, 1965 ig going to be laid
on the Table of the House, But recent-
ly there has been an alleged Procla-
mation by the President with regard
to Rajasthan.

MR. CHAIRMAN: This is about
Kerala,
SHRI BHUPESH GUPTA: I know

it.

MR. CHAIRMAN: T wish you knew
it.

SHRI BHUPESH GUPTA: Sir, |
am here pointing out tke propriety of
it.

MR. CHAIRMAN: Please do not
bring in Rajasthan. You have sent
your natice and I have admitted it; it
will come on Monday.

SHRI BHUPESH GUPTA: That is
another matter. It will come on
Monday. But here all that I want to
say is that they are laying on the
Table of the House the Proclamation
revoking the Proclamation with regard
to Kerala and they should have taken
the first opportunity to place on the
Table of the House the Proclamation
they have issued in regard to Rajas-
than. That Proclamation, according
to us, is illegal and, according to the
Government, legal. Therefore, Sir i
should like to know from the Leader
of the House, through 'you, as to why
that particular alleged Proclamation in
regard to Rajasthan is not laid on the
Table of the House.

THE LEADER OF THE HOUSE
(SHRI M. C. CHAGLA): Sir, there
is a saying in English about the differ..
ence between chalk and cheese. WMy
hon. friend is talking about Rajasthar
when we are dealing with Kerala.
‘When we come to Rajasthan, we shall
deal with it and the Proclamation will
be placed on the Table of the House
in good time and if my hon. friend has
any objection to it, e can raise it also
in good time. This is only a simple
procedural matter of laying on the
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Table of the House something that hag
been done, namely, revoking the Pro-
clamation with regard to Kerala. I do
not see how the question of Rajasthan
arises out of it.

SHRI BHUPESH GUPTA: No, Sir.
This is very improper. I am not going
into the merits or demerits of the
Proclamation, because that will come
on Monday. You are quite right.

SHRI ARJUN ARORA (Uttar Pra-
desh): Is Mr. Bhupesh Gupta oppos-
ing the revocation of the President’s
Rule in Kerala?

SHRI BHUPESH GUPTA: I gm not,
Sir. It seems Congress Members have
lost their heads after elections. 1 can
understand it; I have my sympathies
with them. (Interruptions). You can
allow for that loss of heads a little
after elections. Now, Sir, is it not
expected of the Government that the
Proclamation, which was ijssued recent-
ly when Parliament was not in session,
should be laid on the Table of the
House at the first available opportunity,
so that it is circulated to us agnd on
Monday we can come on the basis of
a document submitted to this House
and ask questions and so on?

MR. CHAIRMAN: You have already
come,

SHRI BHUPESH GUPTA: I have
not. That will be on Monday. I
should, therefore, like to know why
thig Government is behaving in this
cavalier manner in this House by not
laying on the Table of the House that
illega]l monstrous Proclamation issued
with regard to Rajasthan, so that
Members are seized of the matter at
once. This is what I am asking. Let
ihem explain il. Are Dr. Sampurna-
nand »nd Shri Sukhadia going to be
consulted about it?

MR. CHATRMAN: If you are anxioug
to use the adjectives, you have used
them. The matter is not before us; it
will come to us and the Proclamation
wil] be laid before the House and we
will discuss it.
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SHRI BHUPESH GUPTA: But it
should have come today, at the ve y
first opportunity. This Is what I am
saying. I hope they will not consult
Shri Sukhadia about it or the Congress
Working Committee. It is g constitu-
tional matter, and constitutional prac-
tices and conventions clearly say that
when an ordinance is issued in the
absence of Parliament, immediately it
is laid on the Table of the House, at
the very first opportunity. Likewise
the Proclamation . . ,

MR, CHAIRMAN: It is to be put
before Parliament, but not immediate-
ly on the first day.

SHR1 BHUPESH GUPTA: Sir, we
have got an army of Ministers and they
do not know hLow to do these things.

SHRI M. C. CHAGLA: Sir, there
is no rule or procedure in the Consti-
tution which says that a Proclamation
should be placed on the Table of the
House on the opening day. I can
assure my hon, friend that it will be
laid on the Table of the House as
soon ag possible.

SHRI BHUPESH GUPTA: Under
which provision of the Constitution?

SHRI MULKA GOVINDA REDDY
(Mysore): Mr. Chairman, in the list
of business it is not mentioned whe-
ther they are going to lay the Procla-
malion, which has been jssued with
regard to Rajasthan, on the Table of
the House today. They should take
the earliest opportunity to lay the
Proclamation on the Table of the
House on the first day, and today is
the first day,

MR. CHAIRMAN: They will do so.

SHR] MULKA GOVINDA REDDY:
Not in the course of the Session but
on the first day they should lay the
Proclamation on the Table of the
House.

SHRI BHUPESH GUPTA: You kind~
ly look up this article, article 356(3)
on page 193. It says:
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“Every Proclamation under this
article shall be 1laid before each
House of Parliament and shall, ex-
cept where it is a Proclamation re-
voking a previous Proclamation,
cease to operate . . .7

MR. CHAIRMAN: Tu.: word ‘imme-
diately’ does not occur there.

SHRI BHUPESH GUPTA: 1 am
coming to that. It does not say which
day of the session. That is true, but
the conventions are well established
and they are followed in regard to
these matters, namely, revocation of g
Pronclamation. If the Government was
so alert in the matter of revocation of
its previous Proclamation and laying it
on the Table of the House, is 1t not
to be expected from the Government
that the Proclamation which has sus-
pended the Rajasthan State Assembly
and is preventing the people of Rajas-
than from having their Government
and which is opposed by the entire
country, should be laid on the Table
of the House, as a matter of priority,
on the very first, opening day? Now,
Sir, they cannot blow hot and cold,
The Proclamation revoking an earlier
Proclamation has been laid on the
Table of the House, but not the other.
A goat has been presenied but not the
tiger. I should like to know why it
is 30,

SHRI LLOKANATH MISRA [(Oris-
sa): Sir, we expecteq that the Gov-
ernment would really place it on the
Table of the House to-day but since
they have delayed a little can I take
it that they are going to revoke it and
both the Proclamation and the Revo-
cation will come together because
there is 3 talk going on and as serious
talk going on? It is because of that
fact that they have postponed it tiil
tomorrow?

MR. CHAIRMAN: 1 do not think you
will get any information on thal.
Please wait till Monday. You will
have your full say oh Monday.

SHRI BHUPESH GUPTA: You can
ask the Government.



25 Reference to

MR. CHAIRMAN: I have asked the
Government.

SHRI BHUPESH GUPTA. What is
the reason and why is it not laid?

MR. CHAIRMAN: Because it ig not
required.

SHRI BHUPESH GUPTA: It is re-
quired by convention. I do not think
there was any Proclamation issued in
the inter-session period which was not
laid on the Table of the House on the
very first day of the opening of Par-
liament. Can he cite g single instance?
The discussion and the debate can
take place later.

SHRI M. C. CHAGLA: T am afraid
he has not read the other portion and
I will reaq it:

“(3) Every Proclamation under
this article shall be laid before
each House of Parliament and shall,
except where it is a Proclamation
revoking a previous Proclamation,
cease to operate at the expiration of
two months unlesg before the expi-
ration of that period it hag been
approved by resolutions of both
Houses of Parliament.”

BSo the obligation cast on the Govern-
ment is, if it passes a Proclamation
when Parliament is not in gession, it
should get it approved by both the
Houses of Parliament within two
months. If it does not, the Proclama-
tion ceases to be effective. That is the
only obligation on it. (Interruptions).
Mr. Gupta will never allow me tc
finish, If that obligation is not dis-
charged, the Proclamafion will cease
1o be effective. The Constitution does
not lay down any time-limit within
which it should be laid. It is the duty
of the Government to see that both
the Houses have got enough time to
discuss it because it has fo be passed
by the two Houseg and the Govern-
ment ig conscious of that fact.

MR. CHAIRMAN:
stood hig point.

SHRI BHUPESH GUPTA: You have
understood it but the trouble is, the

I have under~
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people who indulge in issuing Procla-
mations do not understanq it. Now
here he has read out the wrong thing.
It is the trouble, always on the wrong
foot. The Constifution was-meticulous
enough to provide for the laying of it
on the Table of the House. Even the
procedure hag been mentioned in the
article of the Constitution I have resd
out—article 356. You have not com-
plied with it. He can say that he will
do it tomorrow or the day after. He
can say it but how is it that the first
opportunity was not availed of in
order to lay it on the Table of the
House and to conform not only to the
letter of the Constitution but to the
conventions which Rave grown under
the Constitution over the fifteen years
of the working of the parliamentary
institutions and of the Constitution?
The hon. Minister should be chastised
by you, should be condemned by you
and asked to bhehave in the proper
way. That is al] that T as¥.
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SHRI A. P, CHATTERJEE (West
Bengal): Sir, it was not expected from
the hon. Leader of the House when he
said that because there was no time-
limit for laying the Proclamation <n
the Table of the House, therefore, he
will not do it on the first day. You
know that the Proclamatiop iggued
under article 356 by the P7esident in
relation to Rajasthab ®y535 shocked the
democratic €onsci“ince of the entire
country ang ¥,u also know that not
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[Shri A. P. Chatterjee.]
only 1t has shocked the democratic
conscience of India but you have seen
what a trail of blood it has left in
Rajasthan. In spite of that, when the
JLeader of the House comes forward
and says that just because there is no
time-limit laid down in the Constitu-
tion, therefore, he will not lay it on
the Table of the House, it is rather
splitting hair, it is being too much
technical and that is not expected from
the Leader of the House. If he had
any sense of democracy or any respect
for democracy within him, thep he
should have placed this Proclamation
on the Table on the first day or the
opening day of the House.

MR. CHAIRMAN: That point has
been made.

SHRI A. P. CHATTERJEE: 1 also
join with the Opposition Members who
have just now spoken, in conveying to
you our deepest disappointment at
this action on the part of the Treasury
Benches and your honour will kindly
convey this feeling of the Opposition
to the Government and will see that
the Ministers do not deal with Parlia-
ment 1n this undemaocratic fashion any
longer.

DR. D. R. GADGI], (Nominated): I
humbly ask a question because I have
not understood fully the gtatement by
the Leader of the House, As I under-
stand it, the full implication of it is
that according to him, the Government
can delay even for two months the
laying of any Proclamation on the floor
of the House and allow it to lapse
without a discussion so that if the
Government 1s prepared to take that
risk, the Government can make a pro-
clamation, operate the Constitution
under it and even when Parliament is
in session, it is not incumbent on the
Government to lay 1t at all as long
as it takes the risk of its lapsing.

MR. CHAIRMAN: The point ig quite
clear to me. The Proclamation ¢houid
have been laid on the Table of the
House to-day <o that you could have
got it. Unfortunaigly, it is not there
but I hope it will be }aid on the Table
of the House as soon ag possible.
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SHRI M. C. CHAGLA: 1 will con-
vey it to the Home Minister that the
Government should Ilay it on the Table
of the House on Monday

PRESIDENT'S PROCLAMATION RE-
LATING TO THE STATE OF
KERALA

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-
DINI SATPATHY): Sir, on behalf of
Shri V. C. Shukla I beg to lay on the
Table, under clause (3) of article 356
of the Constitution, a copy of the Pro-
clamation (G.S.R. No. 298) jssued bv
the President on March 6, 1967, revok-
ing the Proclamation issued on the
24th March, 1965, under the said
article, in relation to the State of
Kerala.

STATEMENT OF BILLS ASSENTED
TO BY THE PRESIDENT

SECRETARY: Sir, I beg to lay on
the Table a statement showing the
Bills which were passed by the Houses
of Parliament during the Fifty-eighth
Session of the Rajya Sabha and assent-
ed to by the President:

1. The Beedi and Cigar Workers
(Conditions of Employment)
Bil], 1966.

2. The Police-Forces (Restriction
of Rights) Bill, 1966.

3. The Companies (Amendment)

Bill, 1966.

4, The Delhi Municipa] Corpora-
tion (Validation of Electricitv
Tax) Bill, 1966.

5. The Metal Corporation of India
(Acquisition of Undertaking)
Bill, 1966.

6. The Companies (Second Amend-
ment) Bill, 1966.



